; l/ DEPARTMENT OF LAW, JUSTICE AND
LEGISLATIVE AFFATRS

MNOTIFICATION
Delhi, the Teeh July, 2000

No. F.14(SYLA-2008/L1/09/5322 —The following
Act of the Legislatilve Assembly of the National Capital
Territory of Delhi received the assenl ofthe L1, Governor
of Dethi on the 9th July, 2009 ard is hereby, published for
general informalion :—

¥*The National Law School of Delhi University
{Amendment) Act, 2009
(Delhi Act 7 of 2005)

{As passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 23rd june, 2009)

[5h July, 2002)

An Act to amend the Mational Law School of
Delhi University Act, 2007 (Delhi Act | of 2008).

Be it enacted by the Legislauve Assembly of the
National Capital Territory of Delhi in the Sixtieth Year of
the Republic of India as follolws ;-

l. Short title and commeneement.—{1) This Act
may be called the National Law Schoo! of Dellsi University
{Amendment) Acl, 2009,

{2) It shall come inta force on the date of s
publication in the Delhi Gazetle,

1. Amendment of the long title—In the Naticnal
Law School of Delhi University Act, 2007 (Delhi Act | of
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2008) (hereinafier referred to as e “Principal Act™), i the
long title, for the words “School of Delb: University
Aet”, occurnng after the word "Law * and before the
figures “2007", the words “University, Delhi Act,” shall
be substituted.

3, Amendment of Seetion 1.—In the Principal Act,
in Section 1, in sub-scetion (1) for the wards “School of
Delhi University Act”, ocourming after the word “Law"
and before the figures “2007", the words “University, Delhi
Acl” shall be substituted.

4. Amendment of Section 2.—In the Principal Act,
in Section 2, for clause (12}, the following clause shall be
substituted, namely —

“{12) “University” means the Nalional Law
University, Delhi established under Section 3 of this Aer;"

5, Amendment of Section 3.—In the Principal Act,
in Section 3, forsub-section (1), the following sub-section
stiall be substituted, namely —

“(1 There shall be established in the Mational Capital
Tetritory of Delhi a University by the pame of “the
MWational Law University, Delhi.” -

6. Amendment of Section 9.—In the Prineipal Act,
in Section 9, [or sub-section {2}, the following sub-section
shall be substituted, namely :—

"2} The term of the Vice-Chancellor shall be fora

period of five years.”

7. Amendmen! of Section 13.—In the Principal Act,
in Section 13 :—

(8) insub-section (1), clause () shal! be omitted and
the remaining clauses shall be re-numbered as
clavses (a] 1o (h) respectively.” ;

(b} forsub-section (2) the following sub-section shall
be substituled, namely | —

“(2) The Vice-Chancellor shall be the Chairman
of the Executive Couneil.” |

8. Amendment of Section 14.—In the Prinzipal Act,
in Section 14, for sub-section (8), the {ollowing
sub-section shall be substituted, namely -—

“{8) Every meeting of the Exceutive Council shall be
presided over by the Vice-Chancellor and in

his absence by a member chosen by a the members
present™

9.

Amendment of Section 20.—In the Principal

Act, In Section 20, in sub-scciion (4), for the words "three
years”, the words “five years™ shall be substitutesd

10. Amendment of Section 21.—Inthe Principal
Act, in section 2] -

(@)

&)

1L

“24.

tn sub-section (1), after the word “person”,
occurring alter the word "academic” and before
the words “not below”, the words "ip law"
shall be inserted;

afler sub-section (2}, the following sub-section
shall be insenied, pamely | —

*(3) The term of appoinunent of the Registrar
shall be fora period of five years or till he atlains
the sge vf sixty-five years, whichever is eariies,
and he shall be eligible for re-appointment by
the Vice-Chancellor with the approval of the
Chancellor” .

Substitution of new Section for Seclion 26—
In the Principal Act, for Section 26, the following
section shall be substituted, namely —

Appointment of first Vice-Chancellor and
first Registrar.—MNotwithstanding anyiling
contzined in this Act and the Stalutes the fust
Vice-Chancellor whe shall be an academic
person in law or an cmingnt jurist, shall be
appeinted by the Chancellor and shall hold
office of the Vice-Chancellor for a peried of
five years and the perspn so appointed shall
be eligible for grant of cxtension in tonure by
the Chanceller. The firsi Keeisrar who shall
be an academic person in law and of the mnk
of not lass than a professor shall be appointed
by the Chancellor on the recommendations of
the Yice-Chancellor. The said afficer shall hold
office fdr aperiod of five vears ar Ull a regular
Registrar is appointed, whichever is earlier.”

By Order and in the Mame of Licutenant Governor

of Mational Capital Territory of Delhi,
SAVITA RAD, It Secy.

Mrivted by the Manager, Govi of [ndia Press, Ring  Hood, Meyapurs, Mew Dello-110064

and Poblished by the Controller of Publications, Delli- | 10054,



